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Title: Demand to take actions against the Internet website belonging to Tamil Nadu Liberation Front (TNLF), a
militant wing of Tamil Nadu Liberation Army (TNLA) for publishing Anti-India documents.

SHRI K. MALAISAMY (RAMANATHAPURAM): Sir, | want to raise a very important issue.
MR. SPEAKER: | think the same subject was raised by the former Prime Minister, Shri Chandrashekhar yesterday.

SHRI K. MALAISAMY:: Sir, | would not have ventured to make a submission at all but for its grave concern and
serious nature. This is about the internet website appeared a few days back which every one witnessed. Sir, this
internet website which belongs to TNLF which is a militant wing of TNLA which is known for its treacherous,
dangerous, terrorist, and extremist activities...(Interruptions)

SHRI ADHI SANKAR (CUDDALORE): Sir, this matter is pending before the court...(Interruptions)
MR. SPEAKER: Hon. Member, you do not know the subject. Please understand it. This is a different subject.
...(Interruptions)
SHRI ADHI SANKAR (CUDDALORE): Sir, he cannot raise ita€| (Interruptions)
MR. SPEAKER: This is a different subject.
...(Interruptions)
MR. SPEAKER: Please take your seat.
...(Interruptions)
MR. SPEAKER: Nothing will go on record except the statement of Shri Malaisamy.
(Interruptions)*

SHRI K. MALAISAMY : Sir, they want to form a great Tamil Nadu annexing Kerala, parts of Andhra Pradesh, and
Karnataka and they want to go even beyond that. Sir, the most worrying part of it is that they want to secede from
the main country...(/nterruptions)

MR. SPEAKER: Shri Adhi Sankar, this is a different matter.
...(Interruptions)

SHRI K. MALAISAMY : Sir, they have been organising a big war for this purpose. They have also issued a war
manual in which they are able to say how one should ...(Interruptions). Waging a war against the entire country and
secession are serious matters. They want to cut away. They want to form a separate Tamil Nadu. They want to
secede from the main land...(Interruptions)

SHRI ADHI SANKAR (CUDDALORE): Sir, this matter is pending before the court...(Inferruptions)
MR. SPEAKER: If you want to say anything, | would allow you also.
...(Interruptions)

* Not Recorded

MR. SPEAKER: Shri Adhi Sankar, if you want to say anything, | will allow you after him.
...(Interruptions)

SHRI K. MALAISAMY : Sir, to achieve their object they have appealed to vote for DMK...(Interruptions)

MR. SPEAKER: | have allowed him. If you want to say anything, you can say it after him.

SHRI K. MALAISAMY : Sir, the DMK Government and these organisations — TNLA, TNRP and TNLF — are pooling
together and they are hand-in-glove with each other, with the result, these organisations are let loose, and they are
being given free hand. That is why, all these organisations should not be allowed to survive in this country at all



because they want to secede from the main land itself. They say that they want to form a separate Tamil Nadu
under these circumstances their ...(Interruptions) call to vote for the DMK...(Interruptions)

MR. SPEAKER: Please take your seat.
SHRI K. MALAISAMY : Sir, they are hand-in-glove with the Government.
MR. SPEAKER: Please take your seat. This will not go on record.
(Interruptions) *
MR. SPEAKER: Anything from the Government"s side?
...(Interruptions)

MR. SPEAKER: Please take your seat. The Government is replying to it. Yesterday, hon. former Prime Minister Shri
Chandra Shekhar also mentioned something about this.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): | do not know about the submission of yesterday because he mentioned something to you
and only you are privy to it.

* Not Recorded

SHRI CHANDRA SHEKHAR (BALLIA, U.P.): | thought that this matter would be taken up at your level with the
government to know whether they have any information about this and whether they are taking any action. | do not
think that any discussion in this House is going to help the matter. It will create a more difficult situation. That is why
| told you a day earlier that | do not want to raise this matter. But the matter is very serious. | showed you the papers
concerning it that is appearing on the website. Now it has been raised also. ...(Interruptions) | know how you got the
printout. | know about it. ...(Interruptions)

MR. SPEAKER: You should understand the seriousness of the subject also sometimes before simply raising it.

SHRI CHANDRA SHEKHAR : In my opinion every matter should not be raised also. If the Government knows about
it, if he has to say something about it, he is welcome. | hope that your office has forwarded that paper to the
Government. The Government should come out with a statement on that.

SHRI PRAMOD MAHAJAN: | would like to make a very small point. As all of us were busy yesterday, till today | did
not receive anything from the hon. Speaker"s office. | do not blame anybody on this because yesterday throughout
they were also sitting here up to 10 o"clock. So, | did not receive it and | have not gone into the details.

Secondly the issue has been raised here. At the outset | would like to say - now | cannot even say that | will
communicate it to the hon. Minister because | am the Minister for Information and Technology myself - in this regard
whatever is technologically possible will be definitely done. There has to be a political way out to be found out as a
solution for this. | promise that | will take the papers from you, whatever has been given by hon. Shri Chandra
Shekhar. We will first see whatever is technologically possible to do against this. ...(Interruptions) Can | answer?
Then, if you can guide me about what to do technologically, | am ready to take the guidance of any hon. Member.
First let me complete. | have nothing much to say.

Subject to correction, because this has come up on the spot and therefore | should not be hanged for saying
something on the floor of the House, to the best of my knowledge a case has already been registered by the
Government of Tamil Nadu under Section 124 (A) IPC and under Section 13 (A) and (AB) of Unlawful Activities
(Prevention) Act.

SHRI T.M. SELVAGANPATHI (SALEM): The website has appealed to the voters to vote in favour of the DMK. How
can the State Government be expected to take action against them?

THE MINISTER OF ENVIRONMENT AND FORESTS (SHRI T.R. BAALU): They have appealed to vote for all the
Dravidian Parties, not just for DMK. AIADMK is also a Dravidian Party. They have also asked to vote for BSP, Dalit
Sena and CPI(ML).

MR. SPEAKER: Nothing will go on record.
(Interruptions)™

SHRI PRAMOD MAHAJAN: | am not sure where exactly this website is located. It may be outside the country. | am
ready to listen to them. A website appealing to vote for "A" Political Party or 'B" Political Party does not necessarily



prove a connection between the website owner and that particular political party. It cannot. Suppose tomorrow |
have a website which may say vote for a particular party and that may put up something which is anti-national, then
this can be any kind of conspiracy. So, let us not come to conclusions and | would not accept this. ...(/Interruptions)

MR. SPEAKER: Please do not interrupt when the Minister is giving reply.
...(Interruptions)

* Not Recorded

SHRI PRAMOD MAHAJAN: Sir, let me reply. Cyber crimes are very difficult crimes. They are anonymous and it is
very difficult to find out the footprints of these crimes. As | promised, whatever is possible technologically will be
done to see that anti-national web sites do not exist. Whatever is possible technologically will be done. | am not
denying it. But no political party should be blamed if some web site is saying something. When the Government of
Tamil Nadu has already taken action against this, we should believe in that Government which is taking action.
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SHRI P.H. PANDIYAN (TIRUNELVELI): Sir, please allow me. It is a very important matter....(Interruptions)
MR. SPEAKER: | am not allowing anybody to speak on this matter.

Shri P.C. Thomas, you are required to give a proper notice because you are making some allegations against the
officials. So, it requires a proper notice under Rule 353. You are not allowed to raise the matter in the 'Zero Hour".

...(Interruptions)

SHRI P.C. THOMAS (MUVATTUPUZHA): Sir, | will not say anything objectionable. Please allow me to
speak....(Interruptions)

MR. SPEAKER: Shri Sukdeo Paswan, the matter mentioned in your notice is under my consideration. Please take
note of it.

...(Interruptions)

MR. SPEAKER: Shri Thomas, you have to give a proper notice. Please take your seat. | have already told you that
you have to give a proper notice.

...(Interruptions)

MR. SPEAKER: Hon. Members, the House is discussing the Motion under Rule 184. Still, many hon. Members are
to participate in it. If the House agrees, we may not adjourn for Lunch Hour today. | hope the House agrees to it.

SEVERAL HON. MEMBERS: Yes.



THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Mr. Speaker, Sir, please decide about the tentative time of the hon. Prime Minister's reply so
that the hon. Members can be present in the House.

MR. SPEAKER: The reply by the hon. Prime Minister is at Four of the Clock.



